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Heard Nr.g.P. Saxena, Counsel for the
appllcant and hr.R.h; Shetty, Counsel for the
;Responcents.

' ‘  Appli cants have moved an appllcatlon

| fcf draﬁlnc contempt proceedlngs agalinst Commanaant,
Statwon Headquarters, Kirkee, rune as well as
Cthf Signal Off-icer, Headquarters, S.C., Pune.

_ The Ground for drawing proceedings as
:set out 1n the contemrt application is for wilful
dls—obedlence of the order of this Tribunal cated
(A ' 22,2001 in O.A.158/2000. Mrs.Daisy John and Anr.
o ‘ Vs. Union of Indla & Others. Before drawing any
proceedings‘under section 11 read with 12, Contempt
of Courts Act, we would like to Bave departments
version for Whlch we ulrect Commandant, Station
Headquarters, ﬁlrkee, Pune to be present before
th;s#Trlbunal Qn 10.9.2001.

S e AR - o3 the caée be on Board on 10.8.,2001.

A copy of thls order be issued within
_24 hours to Counsel for the Respondents Mr.R.K.

] ,~%'  " ‘f sbetty,’mho has been réprésenting in this 0,a.
{( B.N. BahadS& ) . - { Birendra Dikshit )
Member (a) . . Vice Chaimman.
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CP_No.61/2001 in OA No.158/2000.

Date : 10.8.2001.
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An appllcatlon, which has been

' flled today carrles the statement of
'Respondent No.l that the Board Officers are

be*eg—eesembéeéAat A;my Headquarters within
a fortnlght to finalise to fill up the

vacahc;es “on extreme,compasslonate ground,

- They have’ also stated that existing we

vacanCiES are only 20 out of which 5% i.e, -
‘Four'ard earmarked Eor such cases. In our
view earmarklng of caseg should be one

”‘lnstead of’four, which neeos correction., We

alIOWed éorrectlon of the same,

oo, So far as our dlrectlons in OA are

e

'.concerned, that has not been given effect by

the department,,thoqgh about 7 months have

, :nggg“pgssgq while the respondents aze wenk
y fggpposeg'tg;car:y_outltheydirections of the

:;ihunql-within:3‘m9nths;¢
Lo rE

Under the c1rcumstances mentioned

above, ve direct the Regpondent No.,1 to file

affldaVlt explalnlng as to what steps have

‘been taken by Responaen s in respect of tlﬂﬁi

whlehlyas to ‘be 1mplementede1thln 3 monthsg ?‘

" fFom the date of communlcatlon. Learned E

b &

Counsel for the Regponaents prays for 3
weeks time for flllng affidavit in that
behalf., In wie e of the position explained )
above, we grant Respondents 2 weeks time for f
filing the arfldaylt.
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_ Let the case be-listed on
26.9.2001. |

B OA

( Birendra Dikshit )
Vice Chairman.

( M.PJ} sifgh )
Member (a).
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